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7x3 HYDwnMn I3UNICIPAL c0BPOBBTIom 
(AM3NDkEHT) ACT, 1987. 

[6th February, 1987 1 

An Act: further t o  a nd the Hyderabad Municipal 
Corporations,&!9ss. 

Be- it enacted by t h e  Legislative Assembly of 
the State o f  Andhra Pradesh in the Thirty-eighth 
Year of the Republic of India as f o l l o w s  :- 

1. This Act may be caned the Hyderabad fid- S h o r t  t i t l e .  

c i p a l  Corporations (Amendment) Act, 1987. 

I -- Recelved the assent  o f  t h e  Governor on the 5 t h  February 

. 1987. F o r  Statement o f  Objec b and Reasons,  p lease see the 

.Andbra Pradesh Gazette,  Part IVA Extraordlnary. 4ated t h e  

8th January 1987. a t  page 3. 



Amtndmcnr 2. Ln the Hyderabad MunicipaI Corporations Act, 
.3fsccrion A c f Z o f 1 9 5 ~ 9 5 5  11. (hereinafter referred to as the Principal Act), 

in section 115, after clause (39) the folIowing clausa 
shall be inserted, namely:- 

"(40) provide parking places, public landing 
places, halting places, for vehicles of any description 
including motor vehiclis and levy fees for their use.". 

Amcnammt 3. In section 586 of the principal Act, for clause 
of 586-(5), the following clause shall be Substituted, namely:- 

"(5) earmarking, regulating, supervision and 
use of parking places, public landing pIaces, haltihg. 
places. for all vehicles of any description including 
motor yehicles, public and private cart stands and the 
levy of fees for the use of such of them as beIong to 
the corporatibn.". , 

4. The Amendments made to the Hyderabad 
A PIication PvlunicipsI Corporations Act, 1955 by mtioss 2 and 
oPthe ~ c t  to 
the Vixikba- 3 shall extend to and shall appIy also to the Visakha- 
%,= patnam and Vijayawada Municipal Cofprations.". 
Municipal 

CofIm-8bnl. 



THE HYD- MUNICIPAL CORPORATfOWS 
(AMENDMENT) ACT, 1991. 

ACT lo. 18 OF 1991t 

[3rd October, 19911 

AN ACT FURTHER TO AMEND THE HYDERABAD 
MUNICIPAL CORPORATIONS, ACT, 195 5, 

BE it enacted by th e  Legislative 
Assembly of the S t a t e  of Andhra Pradesh 
in the ~orty-second Year of the Republic 
of India,  as f 01lows:- 

1. (1) This may be called the Hyder- short t i t l e  

ahad ~unicipal Corporations [Ahendmentl 
Act, f991. Co~mencernent. 

( 2 )  It shall be demed to have 
come into force on t h e  30th March, 1991. 

_ '* p k e l v e d  the  assent af t h e  Governor on' the .Oa-10-1991, 

For stetement o f  object and reasons,.  please see the  Andhra 

Pradesh Gsrette,  Part IV-A, Extraordinary, dated 09-09-1991 

a t  page 4. 



- -, -. - -. - - . + .  - - -+ - 

~ n s e . r t G n  
2. In the Hyderabad Hunic ipal  Corpora- 

of- '''- tions A c t ,  1955, after section 70F, the 
'OC+ following seetion sha l l  be inserted ,  

of nane1y;- . 

1356, . - . . 

under the Act,, for a period which shal' l  i 
not exceed one year from t h e  date of such - '  

appointment: . . .. . . 

"~ppointment 
of Special 
Off Icer . 

Provided-that the StateGovernmentmay, 
front time to' t ine ,  by notification in t h e  
Andhra Pradesh:.Gazetke and 2-' reasons 

'-specified t h e r e i n  extend the said peiiod 
- -of appoirttmenk of Special Officer beyond 
one year! for a further period or periods 
so however that the period of appointment 
of the'special Officer shall not, in kbe 
aggregate. exceed .tkw years. 

. -  . . . .  

70  G.  t 1 ) -NdtWithstanding any- " 
th ing  contained in t h i s  A c t ,  : 

wherein the' opinion of the . 

( 2 1 The State* Government shall cause a 

" elections to be: held to the, Corporation 
-under the principal A c t ,  so that  t h e  newly . 
elected Councillors may ccnc+-into office 
on such date as. may h . s~ecif i c d  by t h o  
State Government'in th ig  kchalf by a noti- 
f i ca t i on ,  in Ehe,An&ra Y,;irdcsh Gazette: 

, Government it is not  possible j 
to hold the ,  elec t ions  to the  Corporation , 
in accordance with the  provisions of this 
Act ,  before the date of exptcatiori of the 
term, and t o '  bring3 .the newly ' eleeed: 
Councillors into office - dn the- date 'of 
expiration of the term as aforesiid, and 

'the t e r m  of office of the Councillors is 
- not extended, the Government may, by: . 
notification appoint a Special Offlcer . t o  
exercise the powers, perform the duties 
and discharge the functions of, -- 

- i a )  the Corporation, 

ib) the Standfig ~ o l d t t - i  and.. 

( c) the ~ommissi one;, 



Provided that t h e  sta te '  ~ovcrimens M y ,  
from time to time,, advanve or tile: 
date speei l f iet i l  ;under this ' sub-sectibn and 
f i x  instea%,anothez dater 

Prpvided further thag. the date fixed 
under this sub-section ahall be t h e  date'on 

* which the  appointment of t h e  Special 
Officer expires. 

(3  )' The Special Officer s h a l l  exer- 
cise the powers, perform t h e  d u t i e s  and 
discharge the' functions of the Corporation 
unti 1 the elected Councillors c o p  into 
office, of the Stanqing Committee until a 
Standincl C-f ttee is - appointed by the 
Corpo~&tiOIh 1 and :of t h e  Commissione-r . 
u n t i l  a Commissioner is appointc?d bi the 
State-'Governant, as the ease may be, aad 
any such officer may, if the State Govern; 
ment so direct, .receive remuneration for 
h i s  service from.the Municipal Fund. 

3.  The amendments made %o the Hvderabad l ~ ~ l i m t i ~ n o f :  
Municipal Corporatier@ A c t ,  1955 by section the Act t o  
2, s h a l l  extend to and shall apply also tb  VawkbaPatm= 
t h e  Visakhapatnam and Vi jayawadn ~ u n i c i ~ a l  Vifaya- 

corpbrations. C uada Hufunicipaq 
, Cotporati~ns. 

4. The Hyderabad b n f  c ipa l  ~ o r ~ o r a t i ~ n s  Repeal of 
(Second Amendment) Ordinance, 1991 is Ordinance 6 
hereby repealed, of 1991. 



THE HYDERABAD I-IUNICIPAL CORPORATIONS 
(MENDtiENT ) ACT, 1 99 4.  

ACT No. 10 OF 1994,  

18th I.iarch, 1394. I 

AN ACT FITTHFA TO AMEND THE HYDERhBAD 
MUNICIPAL CORPOW1'IOIJS ACT, L 955. 

. Be. it enacted by the k g i s l a t i v e  bsem- 
bLy of the  State  of Andhra Pradesh in zhc 
Forty-fourth Year of tho  Republic of India 
as follows:-  

* 
1. This  Act -may be called the ~ ~ d e r a b a d  ~ h n r t '  ;1;7e . 

Municipal Corporati ons (Amendment) Act, * - 

1994. . ., 

*Rece ived  t he .  assent of the Governor .on t h e  8th , u 

Harch, 1494. For Staterneot of o b j e c - t s  and Reasons, 

Please- see  Andhra Pradcsh G a z e t t e ,  Part IV-A, Extra- 

ordinary, d a t e d  t h e  22nd December, 1993 a t  ,Page 9. 



A ! x ? n h t  2 .  In the Hyderabad Municipal Corpora- 
j of tions A c t ,  1955, in section 70G, in 
, zection sub-secti~n I 1) , i n  the prcviso, for  t n e  ' 

170G. words "in t h e  aggregete exceed three 
-Act LI of years", the words "in the aggrega te  
1955. exceed four years" s h a l l  be s u b s t i t G t e d . .  

X. SATYANmYAXA HURTBL, , 

S e c r e t a r y  to Government, 
Legislative Affairs ,  

Law Department. . . 



THE APmSIlRh PRADBS!I PIUP!ICIP.4L COKTORATIOXS 
(SECOND MENDME::T) ACT, ! 994. 

ACT Eo. 23 OF 1594,  

19th August, 1934, ] 

AN ACT FURTHER TO AMEND THE HYDEW.411 
MUNICIPAL CORPOR~~IONS ACT, 1955. 

Be i t  enacted  by tho LegrI.sl.ative Asfiein- 

bly ,bf the State of Andbra Pradesh in t h ~ ?  
Foriy-fif~h Year of the RepubL3c of I n d i a  
as follows:- 

* 

1. (1) This A may he cal led  the S h o r t  t i t l e  

Hyderabad Munllcipsl Corporationss (Second h n d  

Amendment) Act, 1994.  Conwen ceneqt . 
(2) It shall be demed to have come 

i n t o  force with offect on and from the 
10th I.3rch, 1966. 

* P e c c i v ? d  the assent  p f . t i ?  lovernor on the E t ! l  

August .  1994. F3r S t ; ~ t e x e n t  o f  objects  ano' P*,ascns, 

Pleas2 see tl3dhf-a Pradesh Galette ,  P z r t  IV-A, Ext ra -  

ordtnary, dated the  !3 t ! i  j u l y ,  ;gSJ.at Page if .  



of 2. Tn the Hyderabad Municipal Corpora- 
ms suztSon t i a n s  A c t  1?55,  after section 463, f he 
&M.Ac+ foliowing section shall be inserted, 

lC c m m - X I  I-R 

SPECIAL PROVISIONS REmTING TO DEVELOP- 
MENT AND MAINPJBW?JCE OF B W O R  CIVIC 
INERASTRUCTURE. 

charges. --- lnal betterment charges at 
t h e  t i m e  of according approval to the  
lay-outs ox sub-divisions of a p l o t  or 
i s s u e  of bui lding permit for  t h e  purpose 
of p r o v i d i n g o r ~ i n t a i n i n g m a j o r a r t e r i a l  
roads,  lung spaces and other major c i v i c  
infrastructure: 

?o-r of Corpora- 463-A. (1 It s h a l l  be 

Provided that such charges shall pot  
be levied in case of t h e  lay-outs which 
were f i n a l l y  releasea as o n t h e l u t h ~ a r c n ,  
1986 and also for residential buildings 
whose plot: area does not exceed -200 sq. 
mts ! 

tion tu,levy exteih 
aaL betterment 

Pxovided further that-no such charges 
shall be l e v i e d  and collected in respect 
of lay-outs or buildings - t a k e n  up in 
notified slums. Such charges s h a l l ,  
however, be collected once the slum is 
denotified. 

lawful for the Corporation 
to l evy  gndcoS.lectexter- 

, ( 2 ) The external  betterment charges 
s h a l l  not exceed thirty p.er cent of better- 
ment charges being collected by the 
Corporation as per the Municipal Corpo- 
ration of Hyderabad (lay-out) Rules, 
1965. 



Ex~1anation:--For t h e  purposes of this 
sub-sec t ion  betterment 'charges shall 
i n c l u d e  the charges fixed by Corpora t ion ,  
on various t ypes  of b u i l d i n g s  area-wise 
from time to time. 

( 3 )  The Corporation shall issue 
detailed guidelines.for l e v y  and callec- 
t i o n  of e x t e r n a l  b e t t e r n l e n t  charges  and 
f o r  utilisation of amounts socol1ectc;d." 

3 .  Notwithstanding any judsemen'c, ~ ~ u d o t ~ o e .  
decree or order of any Court, Tribunal 
or o the r  a u t h o r i t y  any amount l ev i ed  and 

I collected a s  ex te rna l  betterment charges 
in pursuance of t h e  G e n e r a l  Body Resolu- 
tion No.895, dated 10-3-1986 of the 
Corp 'ora t ion ,  from the applicants. for  t h e  
grant of lay-out approvals and building 
permits as ' a  c o n d i t i o n  precfdknt to the 
sanction of such permits shall be deemed 
always to have been v a l i d l y  levied and 
collected in pursuance of the pr inc ipa l  
A c b  as amended by this A c t ,  as if the 
amendments made to t h e  p r i n c i p a l  Act by 
section 2 of this A c t  has been in force 
at a l l  material times and accordingly:-  

{a) all- acts, proceedings or ,  things 
done or taken by t h e  Corporat ion,  or by 

• any Officer of the  'said C o r p o r a t i o n ,  or 
by any other authority, in connection 
with  the levy and collection of such 
amounts shall for a l l  purposes, bedeemed 
to be and to have always b e e n .  done .or 
taken in accordance. with  l a w ;  

(b) no suit or other proceedings 
shall be i n s t i t u t e d  or continued in any 
Ccurt or before any authority foi- the 
refund of any such amount; and 



3- m F..'A->.'Yi? t$iiFdl!;NY\ ~~~~~~:~ 
Sec r?  L?oy t.o GOvcrnne~ .~ ,  

S e p % s ; k r i . ~ o  Affzirs ,  
.Lw Department. 



ACT No. 19 OF 1996. 

ACT FURTHER TO AMEND THE HYDEJWBAD 
MUNICIPAL.CORPORAT1ONS ACT, 1955. 

Be it enacted by the Legislative 
Assembly of the State  of Andhra Pradesh in 
the Forty-seventh Year of the ~epublic of 
India, as follows:.- 

1. (I) W s  Act may be called , the Shor t  t i t l e  

Hyderabad hurc~cipal Corporatio~.~ (Amend- and * 

ment') k t ,  1996. 'commencement .' 
I 

- - . . . - - -. - 

*Rqeeived - the.  assent  o f  th'e Governor dn the  3 1 s t  

I - August, 1996. For Statement o f  objects and ,l;asons, 

' Please see Andhra Pradesh Gazette.  .Part I V - A ,  Extra- 

o r d $ n ~ r y ,  dated the  21st ,August, 1 9 9 6  a t  Page 3. 



, ( 2  1 It shall bg deemed to have come 
i n t o  force on and from the 23rd May,. 

- .  < ' 1996. \ 

m n d m e n t  2 .  In t h e ,  Hyderabad Munkeipal Corpo- , 

of seetion rations A c t  ,- J955, in section 70G, in . . 

70G. sub-seetion[ 11, in the proviso, f o r  the .  , . 

net 11 of words "in h e  aggregate exceed five, - ,  

1956. years", the words "in the aggregate , 

exceed f i v e  and half years", . shall be 
substituted. 

R e p e a l  o€- 3 .  The Eyderabad Municipal corporations 
O-e (Second ~mendment9 Ord&nance, 1996 is 
1~ of 1996.. hereby repealed. 

G.  BfIAVrnI PRASAD, 
Secretary to Government, 

~eyislakive A f f a i r s  & Justice, 
Law Department. 



m am- ~ I C I P ~ ~ .  CORPORAT~ONS 
[AMENDMENT) ACT, 1997:- 

L 

ACT No, 21.0~' 1997* 

Q [2lst August, 19973 
. . 

An A c t .  rurther to amend ' me Hyderahad 
Municipal. Corporations ~ c t ,  1955. 

Be it - enacted by tne ~egislative 
As-sembly of the State of 'Andhra Pradesh 
in t h e  Forty-eighth Year of the Republic 
of , Iridia, as f ollowg : - . .  

. - 

. - 
P rtecei ved t h e  'asse;it' of the  '6&erX6++ on'.l9th: ~ ~ 9 i 5 t * \ 1 9 9 7 .  

I .. .   or statement ' o f  - the  Dbjee,ts. and. ~easonk.--~iea;e 'ice the 

A.P. ~ a r e t t e .  Par t  t ~ - A  A Ext~aor'di?a~rj. dated :2?;t March. 
Q - 1997 at  P,-3. 



. - I 
Sb*.tfue-- 1. (1) This A c t  may be called ' t h e  

..# .and -- Hyderabad Municipal ~okporations (Amend-'. 
&meat ment )  A c t ,  1297. 

I 
** 1 

: 

( 2 )  rt s h a l l  be deemed to have come 
i n t o  force w i t h  effect fzom the 30tb 
September, 1996. , . ,  , 

. . 
ma-nt: : 2 .  Tn ' t h e  Hyderabad ~ u n i c i p a 1 ' ~ o q ' o r a -  
'of a d o n  t i o n s ,  A c t ,  1955, .- in section 7 0 4 ,  in \:. 
70 e . m  11 sub-section (1 1 ,  in the proviso,' for  the {- 
of 1956: words '(in the aggregate ekceed ' five and,. i' 

half yearsn, the words "in the aggregate I 
. - exceed ' s ix  and half yearsw, shall be 

substitgted. . . 

~ d i h & ~ .  ' 3 .  (1) The amendmen't , made in section 2 ' 

19 of of the Hyderabad Municipal Corporations 1 
1996 (Amendment 1 - A c t ,  1996, to sect ion 7 0 4  
XI of 1g56:of . t h e  'Hyderabad Municipal 'Corporations' 

Act,  1955, shall be deemed to have come , i  

into force with effect from $he 31st 
March, 1996, 

121 ~otwithstandin~ any judgement, 
decree or ordex.of a Court, or any other 

i 
zu thor i ty ,  every actiori taken or t h i n g  1 
dona .by the Special Officer in exercise 

, - 

of the powers conferred under -sect ion  - = , -: 
70-G of t h e p r i m f p a l ~ c t s h a l l n o t b e d e e m  
ed. to be i nv a l i d  +or ever to have become .. 

i n v a l i d  - by. reaaon of the fact that such ::.- 
.' actions w e e  h k e n  or such t h i n ~ ~  were . 
. 'done by such Special Officer, when the I 

power , i n  ' +  t h i s  behalf had not been , 

entrusted to him under the.provisions of 
the principal Act  and accordinyly, any 
action taken or . things done by such 
Special Officer s h a l l ,  for a l l  -purposes, . . . . 

, '  ' . - 



be deemed to be, and deemed to have 
always been, t a k e n  or done i n  accordance. 

4 w i t h  t h e  provisions of t h e  principal A c t m  
as amended by this A c t .  

4 .  The Hyderabad M u n i c i p a l  Corpora- Repal of 

4 - tions '(Amendment) Ordinance, 1397 is Ordinance 
hereby repealed. 9 of 1997 

G -  BHAVANX PMSAD, 
Secretary to Government, 

Legislative Affairs 8 3ustice, 
Law Depa~tment . - 



. short 1. r 1 ; This  - . A c t  may be called the 
.ti-,= Hyderzkad Municipal-Corporations (Amend- 
. m e n t ) A c t , - 1 9 9 8 ,  
comenee- 
m t .  ( 2  j It =hall come i n t o  force on 

such Gate as the .Government may, by 
noti f  lcat lon appoint. 

madment 2. 1 the ~ ~ d & a h a d  Municipal corpo- 
of - r a t io& A c t ,  1955, for section 75,: the 
'section f o l l o ~ ~ i n g  s h a l l  be substituted, namely :- 
75. Act 

- ' n o £  75'. (1 I The Govefnment may ,' 
1956. for the purpose of pxdviding 

speedy eisposal of electgon 
petitFzns in respect of ,an elect ion , 

under -;:?Is Act, apsoint any person who 
is or has been or is e l ig ib le  to be 
appoizksd as -a Judse of t h e  Hish Court 
as ar. Election Tribunal ihereinaftgr . .  
rer'erzz5 to as the "Triburlal" j for .such 
perioE as aay be necessary, fo r  trial of 
petitL:as in respect or'-, an eJection 
under Ais  Act:  

Pfzvitied that -$f there are only 
a lisCted number of such cases, t h e  . 
Government may, w i t 3  , the concurrence of 
Ihe Chief J u s t i c e  of the High Covrt, b! 
notification specify a. Couxt- of District 

' Judge to be an ~Lect ion ~ r i b u n a l  t d  try " 

t h e  ~loction petitions' under th is  Act. 

. : 2 1 The ~ribunal , shal l ,  ,deal with  
. . petitions and proceedings in . - 

- - :connec=i& therewith in the " manner 
-prescribed'. , 



ACT No. 18 OF 1998. 
. - 

*- 
,/ 18 th May., 1998.1 

Be it enacted by t h e  ~e 'g i s l a t i ve  
, Assembly of the State of Andhra Pradesh , 

e .in the Fol ty -n in th  Y e a r  of the. Republic 

of India,  :-as f 01lows::- 

. * [~ecef ied  the Qsrent of t h i  ~ o v e h o r  o n  t h e  16-05-1998. , 

  or si,a:at~rneot of o b j e c t  and rea&n.s--pq4.@se see t h e  Rndhra 

Pradesh Gazet te ,  Part- IV-A, ~ - ; t r a o r d i n a r ~  dated 22-04-1998 

a t  Page 3.1 



shoe- &dkde 1. (1)- Phis A c t  nay be called t h e  
3-13 Xyuer=bad Municipal Corporations (Second 
m-c* Pnlendnent) Act, 1998. 
m t .  

( 2 ) It shall be dehned ,to have eoa= 
into force on andfrointhe30thSeptembert 
1997. 

1 

-t ' 2. In t h e  Hyderabad Municipal C~rso-  
Of don ra t ions  . Act,, 1955 ,- in section 706, ui 
?E. , -'sub-section(l1, in the'proviso, fcr-the 

11 of words. "in the aggregate exceed s i x  and 
1956. hal f  years", t h e  w o ~ d s ' ~ i p  the aggregate 

exceed- seven' and half yeam " , shall be 
substituted. 

valiaa- 3 .  Notwithstanding any Judgement. 
tion. , decree or- ordsr of a Cour t ,  or.any 'othzr 

authority, evsrx action taken or thing 
done by the  Special Officer in exercise 
of the porvers conferred under section 7 0 ~  

- >f th-e' principal Act  shall n o t  -be deeaod 
' to be invalid or ever to have becoae 

inval id  by reason of the lact that such . 
a q i o n s  were. taken or such things rert 

I 

dose by such Special O f f i c e r ,  when, the 
-power in this behalf had cotbeen en t rus ted  
to - h i m  'undzr the provisions of the 
,principal k c t r  and accordingly, any 

. -action . taken or . things done by such , 
Special Officer shall, for a l l  purposes, . 
be deemed tobe, and d e a e d  to have always- 
been, taken - or- done in- accordance with  
the provikiocs * of the .principal- act ,  25 *. 
amended by %is Act. 

\ 

. . 



4 .  The Hyderabad i - ! u n l c i . ~ ~ - 1 ~ ~ b ~ o r a t i o n s  " 'F~~ 

(-Amendment 1 Ordinance, ' 1598 Is hereby Ordhmce 

repealed. 2 of 1998-' 

K,M. NAGABWSHAN RAO, 
, , Secretary to Government, 
Legislative Affairs &,  Justice i/c, 

Law. Department.. 



AIqDHSA i'R ADESH ACTS, ORXi INAT4 CES AND 
REGULATIONS E tr,. 

T h e  Eollcwing A c t  of t b z  Andhrc Pxadesh 
L e g i s l a t i v e  A ~ s e a ~ b l y  received the assent: 
sf the Gcmierllur on , t h e  24th Septznbez, 
2030 and t i le  ~ 3 j . d  asf ient  is h e r ~ k ~  firsr 
publ i s f ied  on the 2 5 t h .  Shptemer, 2903 i n  
t h e  Andnra F r a d e ~ ! ~  Czzet tz  for qc~nc?ral 
i n f  c ~ ~ : r , a t . i m :  - 

AN- ACT 'r'UT,m,m T9 TliE IIY3m2ABAD 

MUtJICIPATa CCRPOHATIOHS ACT, 1955. 

Bn i enacted by the L e q i s l a f ~ v a  
Assecbly o r  :he - 5 ~ a t e  oi Ana%ra Prad~s l i  
in t h e  Fifty-first Year or' the R~public 
of I n d i a ,  z~ fo l lrrwu:-  



1. (I). .This '- A c t  may be c a i l ~ d  the 
Hydexabad Municipal Corporations (Amend - 
rnent l  A c t ,  2900. 

(2) It shall bz 'deemed to have come 
into force on and from t h e  30th September, 
1998- 

2. In the  Byderabad Municipal Corpora- 
t i o n s  Act ,  1955,nin section 7 0 G 1  in sub- 
section (11,- 

(i) f o r  the words "which shall n o t  
e x e e d  one year", t h e  wrrrds "which s h a l l  
not exceed ,two .yearsH, s h z l l  be s u b s t i -  
tuted ; . 

, '(iil in the proviso, for the voriis 
"keyand one year, ", the words "beyond two 
ye-ars, ' ,+nd'  for the  words "in the  aggre- 
gate exceed seven ana half y e a r s . " ,  t h e  
wcrrds "in. the aggregate exceed nine and 
hal f  .years. " , shall respectively, be 
substituted. 

3 .  Notwithstanding any Judgement, 
decree or aide: of a Court, or any other 
a u t h o r i t y ,  every ac t ion  t e k e n  or thing 
done by the Special O f f i c e r  in exercise 
of t h e  powers conferred under sectior. 
70G of t h e  prinzipal A c t  s h a l l  not be 
dccmes te be i n v a l i d  or ever to have 
bscome invalid by r-ascn o f  t h e  fact that 
iucL actions were taken or s n ~ c h  t h i n g s  
wcre d o n e  by scch Spec ik l  Officerr when 
t he  Fower in t h i s  behalf had not bsen 
entn~sted t o  him under t h e  provisions of 
the  pzincipsl  A c e  and accordingly, any 
action taken or thinss done by such 
Specia l  Officer, sh211: f o r  a l l  pcrposes; 
k dcernsd to be, and deemed to have always 



been, taken or done in accordanec with 
t h c  provisions of the p r i n c i p a l  A c t ,  as 
amended by t h i s  A c t .  

4 .  Tine- Hyderabad Municipal Corporations R e p e a l  
(Amenhent i )  Ordinance, 2 0 0 0  is hereby of 
repealed - Drdinanye 

6 OT 2000- 

G .  BKAVANI PRASAD, 

Secretary to Government, 
Legislative A f f a i r s  & J u s t i c e ,  

Law Department. 



S T & T W T  OF OBJECTS AND REASRNS 

?r=ording to 70-G of the Hyderabd Municipal Corprat  i ons  
A*. 1955 t!le term of a Special. Officer appointed there under 

s h a l l ,  not exceed o n e  year from the date o f  such appointment 
and the 'state Government may from time to t i m e  by not i f i ca t ion  
in the Pmdhra Przdesh Gazette and the reasons specified 
therein extend the said period of a~pointrnent of Special 
D f f i e e r  beyond m e  year or a further period or periods so 
W v e r  that the period oF appointment of the Sweial Officer 
s'mU mt in the aggregat-e exceed 7: years. 

.f 

The term of the present Special  O f f i c e r ,  Municipal 
Ccrp~ration of Hyderabad, expired by 30-9-1998 in accordance 
with the said provisions of t h e  A c t .  

merriment have decided to form greater Hyderabad by 
nerghq nine s l l r  r ounding nn~~~ieipalities and Gaddia~aram 
G r a m  Pauchayat if, the Hur~itipal  Corporation of Ryderabad 
Liaits . Accordingly f i n a l  notif icatian w a s  issued vide G -0. 

P!-Wo. 189, %A. &t. 20-4-1999. The s a i d  G . O . ,  was stayed by 
the Bonmble aiqh Court i n  the H.P.E30. 9274/99. Subsequently, 
G w m n t  have examined and considered to w i t h d r a w  the 
orders i ssued on constitution of greater Hyderabad and i s sued  
orders accordingly vide G.Q.Hs.No. 67, H.A. d t .  2-2-2000 and 
act im,  is k i n g  taken for cmduct of alecticns to the 
Mmidpa3 Cotpocawon of Byderabad. 

Tnerefore, i n  ordes  to have continuity in the off ice of 
the pcst of Special Officer Municipal Corporation of Hyderahnd. 
uittmut any brmk andto give effect, it has been decided t o  

e-s t h e  Government to extend t h e  term of Special Officer, 
ranicipl Corporation of I@er&d u.e.E. 30th September, 
1998 for a mid of one and half years  by amending relevant 
p r h s i b -  OE t h e  Hydqabad Municipal C o r p r a t i 0 ~  Act, 
1955 suitably . 

Aa the Legislative Assembly of t h e  Sta te  was not  then in 
e m i m  having hen  prorogued and it has k e n  decided to 
-wad the tern of the Special Officer for one and half years 
with e E f  ect frm 30- 9-1998, the Hydexabad Municipal corpora- 
Ziams thnzndmmtJ Orrlinance 2000 ( R . P .  Ordinance 6 of 2000) 
bas h n  prmulgnted by the Gcrvernor  m-~ the 15th Felrruary, 
2000 - 



The Government-have now decided to arnr-nd s~i.-sectioq (11 
of section 70-G of Hyderabad Municipal Corpsrat ions A c t ,  

1955 to extend the term of the Soecial O f f  ic~sr ,  Elunicipal 
Corporation of Hyderabad by another two y e a r s  k::ond 30-9-1 99 8 
in order to have continuity in the O f f i c e  of t h e  post  of 
Special O f f  i c e ,  Municipal Corporation of llyderabd . 

. This Bill seeks to replace t h e  said urdinance, and give 
effect to t h e  abwe decisim. 

N.HD. F A R ~ O K ,  
Minister  fpr Municipal Admfnistretion 

and Urban Development. 



.ANDHRA BRaDESH ACTS, ORDINANCES AND 
REGULATIONS, Etc: 

The f~llowing A'ct of t h e  Andhra 
Pradesh L e g i s l a t i v e  Assembly received 
t h e  assent of the Governor on the 7th 
~ p r i l ;  2001 and t he  said assent - is 
hereby first pub1 ished on the 10th Apri 1, 
2001 in t he  Andhra P r a d e s h '  G a z e t t e  for 
qenera 1 i n f o r m a t i o n .  

AN ACT FURTHER TO AMEND THE H Y D ~ A B A D '  
MUNICIPAL CORPORATIONS ACT, 1 95 5. 

Be it enacted by the Legislative 
Assembly of the S t a t e  of Andhra Pradesh 

' in the Fifty-second Year of the Republic 
of I n d i a  a s  follows:- 

1. (1) This A c t  m a y  be ca l led  the Shwttiileand 

Hyderabad Municipal corporations Amend- zr- 
ment) Act, 2001. 

(2) It s h a l l  be deemed ' to have cane 
into force on and from t h e  30th 
September, 2 0 0 0 .  

2. In t h e  Hyderabad ~ u n i c i p a l  mrpo- ~ r n e ~ k n t  

rations A c t ,  1955, in section -706, in 0fSBtri70G. 

sub-section (l),- . - A c l l l o l  
- 1956. 

(i) for the words "which sha l l -  n o t  
exceed t w o  years", the words " w h i c h  s h a l l  
not exceed three years1', s h a l l  be substi- 
tuted; 

. (ii) in t h e  prov i so ,  for the words 
"beyond two y e a r s " ,  ' t h e  words "beyond 
t h ree  years" ,  and for the words "in the 
agreegate exceed n i n e  and half y e a r s " ,  



the w o r d s  "in the a g g r q a t e  excesd ten 
and half years",  s h a l l  respectively be 
s u b s t i t u t e .  

l~alw 3 .  Notwithstanding a n y t h i n g  conta ined  
In t h e  principal R e t ,  any Judgement, 
decree or order of a court, or any other 
a u t h o r i t y ,  every 'ackion taken or t h i n g  
done by the Spec ia l  O f f i e e r  in exercise 
nf the pcwers conr'erred under section 
70G of the  P r i n c i p a l  A c t  s h a l l  not be 
deemed to be i n v a l i d  or ever to ,have 
bsme i n v a l i d  by reason of the fact  
t h a t  such a c t i o n ?  were taken or such 
t h i n g s  were done by such Spec ia l  . 
Officer, when the- powr in this behalf 
had not been entrus ted  to him under t h e  
provisions of the principal Act, and 
accordingly ,  any a c t i o n  taken or ' th ings  
done by s u c h  Spec ia l  officer s h a l l ,  for  
all-purposes be deemed to be, and deemed 
to' have always been, t a k e n  or done in 
accordance with the provisions of t h e  
P r i n c i p a l  A c t ,  as amended b y  t h i s  A c t .  

R m d  4 .  The Hyderabad Muni cipa 1 Corpora-. 
hd""L*fo t i ons  , ( S e c o n d  Amendment) Ordinance,  200 0 

is hereby repealed.  

G .  BCFAVANI PRASAD. 
Secretary to Gave r n m e n t  , 

Legislative A f f a i r s  & Just ice ,  
Law Depar tment . 



STATEMENT QF OBJECTS AND REASONS 

.According to sect ion 7 0 ~  of t h e  Hyde,:;lbad 
~ u n l c i p a l  Corpora t ions  Actr 1955 the t e : - m  i?< ? 
S p e c i a l  o f i c e r  appointed t h e r e  under s k , t l l  nc'-. 
exceed one y e a r  from the d a t e  of such a p p i n t m e t i :  
and the State ~ o v e m i e n t  m a y  r'rom t i m e  to time ly 
n o t i f i c a t i o n  in the Andhra Pradesh h??e t te  and t h e  
reasons specified t h e r e i 5  extend t h e  s d i d  p e r i c d  
of a p p i n t m e n t  of special o f f i c e r  b s y o n d  one year 
or a, f u r t h e r  p e r i d  or p e r i d s  so however that t h e  
period of appointment of the Special  O f f i c e r  s h a l l  
n o t  i3 the aggregate exceed ten years.  

2 .  The  t e r m  of the p r e s ~ n t  special  Officer ,  
r - lun ic i  p a l  Corpora tion of Hyderabad and Pa 33hinundry 
e x p i r e s  hy 29-3-2001 in accordanm w i t h  the ptovi-  
sions of the s a i d  A c t .  

3 .  The e l e c t i o n s  to t h e  M u n i c i p a l  Corporatioa of 
Hyderabad a v d  ~ a j a h m u n d r y  c o u l d  n o t  be he ld  for 
want  of d i v i s i o n  of Corpora ti on i n t o  wards £01 t h e  

elect ion of Menbers of the  said Cnrpora+.ion.  w h i c h  
may take some [note t i m e  to cmplcte. 

4 .  Therefore ,  in. order to have c o n t i n u i t y  ir! the 
off ice  a; t h e  post  of specia l  O f f i c e r  H u n i c i p a l  
corporat ion of Flyderabad and Ra j &mandry w i t h o u t  
any break and to give effect ,  it h a s  been dec ided  
to empower the Government to e x t e n t  the term of 
Spec ia l  O f f i c e r ,  M u n i c i p a l  Corpora ti on of Hyde rabad 
and Ra jahrnundry w i t h  effect from 30th Septe~rbet ,  
2000 fo r  a per id  of one year by emend i r i g  re levant  
provisions of the Hyde rabad Frutlicipal Corporat ion s 
Lct, 1955, s u i t a b l y .  

5. As t h e  Legislative Assembly of the State was 
n o t  then in s e s s i o ~ ~  having been prorogued and it 
rvas considered neceLsary to give effect +o the 
above decision i n n e d i a t e l y ,  t h e  Hydcrabad ~ u n i c i p a l  



Corpora t i a n  5 ! Seconci Amendment Or2inancc?, 200 0 
[n.?. Ordinance h'n.iO of 2000) hasbeenprornl~.Lsat& 
by :.he Governor on the 15th O c t a k e r ,  2000 folr 

extending  the term o f  the Spec ia l  off icer  fo r  a 
? r i n d  hf s i x  mnkhs. 

6. The Go-ernm~nk have  now d c t i d e d  eo amend 
sub - sec t ion  (1 1 of S e c t i o n  70-G af the t lyd~rabad 
t . ? u n i c i p a l  corporb t i c ~ n s  r i c t ,  195 5 G e x t e n d  t 1 1 =  
t e rn  G£ t h e  S p ~ i a l  O f f i c e r  , M u n i c i p a l  Corporation 
cf Hyderabad f ~ r  a perj.03 of onP y u a r  beycnd 30th 
5eptem5err  2000 i.n order, to nave c o n t i n u i t y  in t!le 
of f i ce  o f  t i 15  pqst  o.C S p e c i a l  O f f i e r ,  M u n i c i p 1  
Corpora t-irin nf ~ q . d e r a b ~ C  and R a  jahmundry . . 

7 .  T';is aj.11. s~el:s  2:j I.-eplace the said O r d i n a n c e  , 

snd to q j c,: effete to t b 2  &.&ve decisio?.  

. B: KC. FPBCDR, 
.l! ., i=J-er ,- , , , for r ' l u n i c i p a l  

Admini  e i:?:a ti or, and U r b n  
D~vel~pmenf. 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULAT!ONS, Etc. 

T ~ E  f o l l o w i n g  A c t  of t h e  Andhra 
P r a d e s h  T.eaj s l a t i v e  As semhlv 
received the assent of the Go,yer;lor - - - -.. -- 
on the 27th September ,  2001 and the 
said a s s e n t  is h e r e b y  f i r s t  p u b l i -  
shed on t h e  2 7 t h  September, 2 0 0 1  in 
r h ~  A n d h r a  ?radesh C ? . z p t t e  for 
g e n e r a l  iqform t ion:- 

ACT eJo.32 OF 2001. 

AN ACT FURTHER TO AMEND TIIE H ~ E R A -  
BAD MUNICIPAL CORPORATlONS ACT, 
1 9 5 5 .  

Be it enact d by t h e  Legislative 
P.ssembly nf the S t a t e  o E  Andhra 

Pradesh i n  t h e  F i f t y - s e c o n d  year of 
the ~ e p u b l i c  of India  a s  follows:- 

1. 1 1 )  T h i s  ~ & t  flay be c a l l ~ d S h o d t i l l e a n d  

t h e  Hy d e  rahad M u n i c i p a l  Corpora t i o n  s co"meocernen'. 

l Second Amendment 1 A c t ,  2 001, 

( 2 )  It s h a l l  .';come i r l to  force  a t  
orce. 

2 .  In t h e  Hyderabad ~ u n i c i p a l  ~mendn-edof 

c o r p o r a t i o n s  A c t ,  195 5, in s e c t i o n  SBC'm7G" 

7 3 G I  in s u b - s e c t i o n  (I), - Act 11 of 1 s. 



('i) for the words "which shall 
not exceed t h r e e  years",  t h e  words 
, . 4 i c h  shall  n o t  e x c e d  three and 
half years1', shall be substituted; 

(ii) in the proviso, for tbe 
words "beyond three years" ,  the 
words "beyond t h r e e  and h a l f  years", 
an8 for the words, "in the aggre- 
gate exceed t e n  and h a l f  years", 
the words "in the aggrega te  exceed 
eleven y e a r s " ,  s h a l l  r e spec t ive ly  
be subst i tuted  . 

R I G .  SHANKAR, 
. - Secretary to .Govenment, 

~ e g i s l a t i v e  Affairs &-  J u s t i c e  ( F A C )  , 
Law Department. 



STATEMENT OF OBJECTS AND REASONS 

According  , to sect ion 7 0-G of the Hyderabad 
M u n i c i p a l  Corpora t ions  A c t ,  1955 t h e  t e n  of 
a Spec ia l  Officer appointed thereunder s h a l l  
n o t  exceed one year from the date of such 
appointment and the State Govenment may from 
time to time- by n o t i f i c a t i o n  in the Andhra 
Pradesh Gazette and the reasons  s p e c i f i e d  
therein  extend the said period of appointment 
of Special  O f f i c e r  beyond o n e  year or a 
further period or p e r i d s  so. however  tha t  the 
p r i o d  of appointment . of the  Spec ia l  O f f i c e r  
s h a l l  .not in the aggregate exceed ten  and  
half years. 

2. The term of the p r e s e n t  Spec,ial Office 
cer  , ~ u n i c i p a l  Corpora Eion of Hyderabad 
expires  by 29th September, 2001 in accordance 
w i t h  t h e  p r o v i s i o n s  of the sa!.d A c t .  

3 ,  The elect ions  to the Municipal  Corpo- 
ra t ion  of Hyderabad c o u l d  not be held for 
want of d i v i s i o n  of corpora tion in to  wards 
f o r  the election of Members of t h e  s a i d  Cor- 
pora t i o n ,  whi ch may t ake some m o r e  t i m e  . to 
cow lete. 

4 .  Theref ore, i n  order to have c o n t i n u i t y  
in the of f i ce  of the post  of S p e c i a l  off icer ,  
Munic ipa l  Corpora ti on of Hy de rabad without 
q y  break and to g ive  effect, it h a s  been 
d e c i d e d  to empower the Gowmment to e'xtend 
the t e r m  of Specia l  of fi cer , Municipal Corpo- 
r a t i o n  of Hyderabad w i t h  effec t  from 30th 
.S&ptember, 2001 for a period of s i x  m n t h s  by 
amending r e l e v a n t  provis ions  of the ~ y d e r a b a d  
~ u n i c i p a l  Corpora t i o n  s A c t  r 195 5 , s u i t a b l y . .  

-5. The Government have now dec ided  to . .  - 
-ahend sub-section ( 1  ) of s e c t i o n  7 0-G of t h e  





REQ=ULKrlOIYS Etc. 

The fallowing Act of tllc Andhra Pradcsh Legisjauve 

AssembIy reccived the ssscnl of the Govcrnor on t l~e 2 1 st 

December, 2002 and r i l e  said assent is liereby first p~~bl ished 

on the 23rd Dccem berm 2002 in ~hr: Andhm Pradesh Gazenr: 

for general i~lror~natiol~. 

ACT NO. 24 OF 2002. 

AN ACT FURTIdER TO AMEND TI-IE I-IYDERABAD 
MUNICII'AL CORPORtlTIONS hC'1. 1'335. 

Be it enacted by tile Legislative Assembly of !he Stntc 

of Andllra Pradesh in the Fifty third Ycar of thc Republic of 

l udia as folIows:- 

I .  ( 1 )  This Act may be calIcd t l ~ c  I-lydul.obad Mi~nlcipal 
Shon rirlc ;!i~ll Corporations (Amcndmcrlt) Act, 2002. 
Cun~n>rnc:- 
R I C ~ I .  (2) I r  sllali conlc i11ro force on sucli date as the Stalc 

Go:,cl-~uncnl may: by ~~otiticntion! appoinl. 

2 .  In ihr: Hydcmbad Municipal Cor?orations Acl, 1955, 
h e n d m c n l  i;f it1 section 2 12. in sub-section (21,- 
section 212, 
Ad tl of 1956. (i) for 1 1 1 ~  ~vords "and rhc tas shall be lcvied thereon at 

- .. 
!I\-o pcrcent of the-.estirnaled capital \,due o f  the larld", t l ~c  
words " a ~ t d  1112 t 4 ~  sha11 hc levicd thcrcon nt 0.50 pcrccnt of 

the cstirnated capital valu: of thc land", shall be substituted, 

(ii) the folloiving proviso shall he addcd, namely: 

"Provided that i n  the case of above vacant lands where 

garbage is being dumped and unhygienic conditions are 

prevailing a penally o f  0.25% of Ihe capital value shall bc 
Ievicd t i l l  the garbage is lifted and unhygienic conditions 
CCRSCS: 



3 .  The amendments made to the Hyderabad Municipal Applicalion of 

Corporations Act, 1955 by this Act shall extend to and shall keAClz0 o h r  

apply also to (he Visakhapatnam and Vijayawada Municipal ~ o u ~ ~ $ . ~ ~ n r ,  

Corporations and to any other Municipal Corporation 

established under the Andhra .Pradesh Municipal  A n  25 or 1991. 

Corporations Act, 1994. 

KG.  SHANKAR, 
Secretory ro Government, 

Legislative Aflairs & Justice {FAC), 
Lmv Deparrmenl. 



STA FEMENT OF OEJECTS AND WASOic;S 

According ro sub-seciion(2) of scction 312 of the 
Hyderabad M u ~ ~ i c i p a l  Corporati011 Act, 1955, a tax at  the 
rate o f l w o  per ccnl of r l ie estimated capital value o f  the 
land shall be lcvied on any vacant land not excceding three 

times Llic pli~i th area of the building including its silc or a 
vacanl lanrl, to (tie estcnt o f  onc thousand squarc meters 

tvhichevcr is less. 

aasing on h e  reconlnlendations of the Cabinet Sub- 
Committee on effective check of expenditure and plugging 
of leakagcs in Urban Local Bodies, Government have 

decidcd to revise lhe rates of vacant laltd tax by reducing 

the vacanr land tax to 0.5% of [he estimared capital valueof 

the lands illstcad of  hvo pcrcent. I t  has also been decided to 

levy a 0.25% of thc capital value of thc land as a penalty on 
the vacant lands wherc garbage is being dun~jped and the 
un-hygienic conditions are prevailing in the vacant lands. 

To achieve tIicsc decisions, it 11as been decided to amend 
section 2 12 of the Hyderabad Municipal Corporation Act, 

1955 suitably. 

This Bi l l  seeks to give effect to the above decisions. 

B.k M O M  REDDY, 
Minis fer for Municipal 

: I~ l~~l i~~is t ra i io~  & Urban Developmen 1. 
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